‘ CAT/J/13

CENTRAL ADMINISTRATIVE TRIBUNAL

PRI KA R KRB K AXXKREE
AHMEDABAD BENCH.

0.A No. 342 of 1993%%
XERACR. with N
MoA ST« N30 116 OF 1994.

DATE OF DECISION 11lth March,1994.

Shri Chandulal M.Nayak

. Petitioner

Shri J.S.Yadav Advocate for the Petitioner (s)
Versus
Union of India and ors. _ ~ Respondent
Shri &nil S.Kothari Advocate for the Respondent(s)
CORAM .
The Hon’ble Mr. N.B.Patel ¢ Vice Chairman
The Hon’ble Mr. KsRamamoorthy : Member (A)
JUDGMENT
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Shri Chandulal M.Nayak ,

Head Baoking Clerk,

Ahmedabad Railway Station,

Western Railway,

Ahmedabad. «..Applicant.

(Advocate :Mr.J.S5.Yadav)
Versus

1. Union of India,
Through s
Secretary,
Railway Ministry,
Rail Bhavan,
New Delhi.

2. General Manager,
Western Railwayk
Churchgate,
Bombay.

3. Divisional Railway Manager,
Pratapnagar,
Baroda.

4. Station Superintendent,
Ahmedabad Railway Station,
Ahmedabad. .« sRespondents.

(Advocate: Mr. anil 5 .Kothak¥ild

ORAL QORDER
OeA.NJOs 342 OF 1993
with
M.AST,No, 116 OF 1994,

Dated 211/03/1994,

Per : Hon'ble Mr.N.B.Patel ¢ Vice Chairman

A%

7

Mr.J.S.Yadav and the applicant are not present.

Dismissed for default. Ne order as to costs.

i
) \O/
(KeRamamoorthy) (N.B.Patel)
Member (&) Vice Chairman

ait.
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)
Mr, Yadav secks a weeks time te remove the

objeections gaised im the application, He may

;LL\'\
remove the &g;e latest before 15-7-1994, Afterk
the objections are removed the matter may be fixed

for hearing in due course, Mr, Anil kothari has

filed leave note, M,A, stands disposed of accordingl

Q"

(Or. R.K. Saxena)
Member (J)

(Ke Ramamoorthy)
Member (A)

®AS,

MAST/111/98

Iwo weeks time is permitted to the applicant
to remeve the ofifice objections in M.,A.

The Resgpondent: s are direscted to nominate

alternate caunsel in place of Late Mr.,A.S.Kothari

Al

( vR adhakrishnan )
Member {A)




Date

Office Report

ORDER

W.3.98

MAST/111/98

offi ce objections of MAST/111/98 has beerp
removed, Registry to give regular number
of this MA.

Mikxxx - mkarpdsxdizposrdxeix

«1)

TR .
t»iA“f!\f |15 for early hearing allowed.

Piged for final hearing on 21.4.1998,
Yricashe ae . & S =
MA Q)1 1“1 % stands disposed of.

e g e

0A/342/93

call on 21.4.1998 for final hearing.
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( veRadhakrishnan )
Member{A)
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CAT/J/13

a ; CENTRAL ADMINISTRATIVE TRIBUNAL

F AHMEDABAD BENCH

O.A.NO.342/93

T(K"NQ-
DATE OF DECISION 21.4,.98
Cl.Ms Nayak Petitioner
MI oJ.S.Yadav Advocate for the Petitioner (s}

Versus

Respondent

Mr.N.5.Shevde Advocate for the Respondent [s!

CORAM

The Hon'ble Mr. V.Radhakrishnan Member (A)

! r

he Hon'ble Mr, P.C. Kannan Member {J

JUDGMENT

Whether Reporters of Local papers may be allowed to see the Judgment ¢
To be referred to the Reporter or not ?
hether their Lerdships wish to see the fair copy of the Judgment ¢

hether it needs to be circulated to other Benches of the Tribunal ?
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Chandulal M,Nayak

Head Booking Clerk

Ahmedabad Railway Station,

Western Railway,

AHI‘AL QEABA:J’ ® 'EEK]

(advocates Mr.J.S.Yadav )
VERSUS

1. Union of India, through 3
Secretary,Railway Ministry,

2. General Manager,
Western Raiblway,
Churchgate,BOMBAY.

3. Divisional Railway Manager
ratapnagar
BARCDA o

4, Station Superintendent
Ahmedabad Railway Stdtion
Ahmedabad. cece

{(Advocates Mr.,N.S.3hevde )

ORAL ORDER Dates
OA/342/93

Applicant,

Responcents.,

21.4.15998,

per: Hon'ble shri V.Radhakrishnan :+ Member (A)

Neither the applicant, nor his counsel

are present, Dismissed for default.

No order as to costse.

({ P.Co.Kannan ) ( V.Radhakrishnan )

Member {J) Member {(A)
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0.A./342/93

Fiataa faoqoft
OFFICE REPORT

qIIT Sl
ORDER

i .7,4_ -
4 4

22.9.,99

o1 2000

Mr., JeS. Yadav is not present,

Mr. N.S. Shevde is present, At the

request of Mr,N,S. Desai, adjourned
to 5.,11,99, )
\ i

(A.S.’Sanghavi) (V. Radhakrishnan)
Member (J) Member (A)

Pt
Division Bench matter. Adjourned
to 21.3.2000,
(P,C.Kannan)
Memrer (J)
nkk
ivision Bench matter, Ad

-573 AT /AzAA(E/ 98— 18-5-99-—10,000
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oral order dictated in the Open

Court.
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(P.C Kannan
Member (J)

nkk

Q=
1°-5-99—10,000




CAT/J/13

CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

O.A.NO./ 342/93
et NEO =~

DATE OF DECISION_; 25/5/2000

Mr.Chandulal M Nayak

Petitioner

Mr.J.S .Yadav

Advocate for the Petitioner (s}

- a4

Versus

Union of India & ors

Respondent

Advocate for the Respondent [s'

Mr.P.K.Handa
Mr.N..’-T.Shevde
CORAM
The Hon'ble Mr. P.C .Kannan H

Yhe Hon'ble Mr,

Member

JUDGMENT

2, To be referred to the Reporter or not ?

¢, Whether their Lerdships wish to see the fair copy of the Judgment ?

()

,  Whether Reporters of Local papers may be allowed to see the Judgment ?\

/
/

g\‘fG

K

4, Whether it needs to be circulated to other Benches of the Tribunal ? «
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Mr.Chandulal M Mavak

Head Booking Clerk

Ahmedabad Railway gtation,

western Railway.

Ahmedabad. cosevvecse applicant

( Advocate ¢ ML o J .8 JYadav, Mr.N.S.Desal )

VERSUS

1. Union of Tndia, Through
The Secretary. Railway Ministry,
rRail Bhavan, New pelhi.

2. General Manager,
Wwestern Rallway,
Churchgate, Bombaye

3, Divisional Railway Manager,
pratapnagar, vadodara.

4, Station Superintendent,
Ahmedabad Railway gtation,
Ahmedabad e YT I LR K Respondents

( Advocate 3 MI. P.K.Handa, Mr.shevde )

ORAL ORDER
0.A./342/93
DA TE : 26/6/2000
per : Hon'ble Shri P.C.Kannan . Member (J)

Neitherwfhe applicant nor his counse@l is present even on

P
the second callef. OA is dismissed for default. No costs.

‘;jb A_SER S0 C\_L‘_

( P.C.Kannan )
Member (J)

nkk
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MINIS Tk _
Ahmedabad Bench

Application No, @#®l3ezla of 19 -

Transfer Application No, 0la W,Pett No,
CERITFIC. Tk

Certified that no further action is required tobe
taken and the case is fit for consignment to the Record
Room (Decided)

—

Dated 3 Cz(,(c»\.((qt’,; i -3 -9
/ L
L’OllfltCrSlgl’led : Coeoclc ),
far "f Signaturegf of the Dealing '(Zi:/
HE 53774 A Q7‘tant i ,
oy <
Sectlon Qfficer/Court officer




=

° _ :CAT/Jﬂo
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AT SEW-—DEEH ~#A~cpmaean
INDEX SHEET
CAUSE TITLE............. oalsuelas _...LOF  198(].
NAMES OF THE
PARTIES.......cc0oveen... L M N e et e
VERSUS
L. O-t- & Osg
PART AB & C
W -
Eo DESCRIPTION OF DOCUMENTS <
=g &
wn
i &A ke 3y
2. Matzsrylas s b Y
2, Bapaly 28 & Yy
Y rMalsa = Lz /o U4
. toletlia (ay Le s R
¢ O.-0. kel tlezlsy
X ‘\/v‘"f?jsr\\ cl/vff'ﬁ\y 4\ (4 = ‘:3"2
< A ORI LS SR
o - & e ANN g\\q\*—\?v
P4
tra\ e\ A N&-€)
A € 2\ -&‘s\\g\& L [ITeR
A C \ W\/L"
l LF e




